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IN THE CENTRAL '"'MINI"TRATIV;; TRIB ,.... ~ • ~ UNAL, JAIRJrt BcNGH, 

GP 95/93 in 
(OA 614/9::!) 

Dtate of Order: 7.2.94. 

Mahaveer Singh V/s. Shri R .M. Jain 

COHMJ.: 

HQ\J 1BLc Mrt. GOPAL KRISHNA, MdMBcR (J). 
Ha.J 1BLE MR, O,P, SHAHMA, MdMBdR (A). 

For the Applicant/petitioner ... 
For the Respondent • • • 

SHRI DHARMENLJRA AGl:IAWAL 
Brief Holder for 
Shri Virendra Lodha. 

SHRI M. RAFIQ • 

PER HQ~'BL2 MR.O.P. SHA~IA. McMBcR (A). 
----·-----------------

Applicai t/petitioner Mahaveer Singh has tiled this Contemp· 

Petition on the ground that the respondents have violated the 

directions issued by the Tribunal on 19.10. 93 in OA 614/93 to tqe 

effect that the respondents should not terminate the services of 

the applicant tram the post of Chowkidar till the next date, Thi~ 

interim stay was extended from time to time ana still operateJ. 

2. The learned counsel for the respondents states that the 

applicant/petitioner has himself not been reporting for duty 

since 12th October, 1993. He states at the bar that the applica,.. 

nt/petitioner shall be taken on duty by the respondents on the 

date on which he reports for duty. 

" 
::i. In view of the above undertaking given by the learned 

counsel tor the respondents, we dismiss this Contempt Petition 

as having become infructuous, The notices issued in the Contemp,t 

Petition stand discharged. 

I o.P.9.J.) 
MEMBcR (A) 


